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Company Appeal (AT) (Insolvency) No. 1056 of 2019
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Babita Gupta & Ors.
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Mr. Sudeep Kumar Shrotriya, Advocate for R-1 to 3.
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Kumar, Advocates for Financial Creditor.

Mr. Sumesh Dhawan, Ms. Vatsala Kak and Ms. Geetika
Sharma, Advocates for India Bulls.

Mr. Praful Jindal, Advocate.

Mr. Rajesh Gupta and Mr. Anubhav Mehrotra,
Advocates for Homebuyers

Amandeep Singh, Advocate for Intervenor.
Mr. Rupesh Kumar, Advocate.
Mr. Pravesh Bahuguna, Advocate

Mr. Rudreshwar Singh, Advocate for Jan Kaliyan
Samiti.

Mr. Ram Sharma, Advocate for IIFL.
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ORDER
(Through Virtual Mode)

13.10.2020: Heard learned counsel for the parties. Short note, not exceeding
one page, if not already filed, may be filed by learned counsel for the parties

within two days.

List for orders’ on 20t October, 2020.

[Justice Bansi Lal Bhat]
Acting Chairperson

[V. P. Singh]
Member (Technical)

[Shreesha Merla]
Member (Technical)
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